IN THE CENTRAL ADMINISTRATIVE T

AT HYDER
F 22 4
0.A.1308/95.
1. B.Ramulu 13
2. M.Sambasgiva Rao 15'
3. M2, Kasim s
4. R.Gopala Rao . jg‘
5. Ch,.Trinadha Rao 17'
6. K.Venkapﬁa-' 18.
7. D.,V.Ekamana Rac¢ 19'
fi, B.Freameswara Rso ?0‘
@, R.Neelayys él.
10. P.Rajas Raoc 2?'
11. F,.Satvam D
12. K.geetharamaiah 23,
12, D. akshma Reddy 24.

Vs

1, The Union of India, Rep. by
Secretary,’ Min.
Dent. of Telecopmunications,
New Delhi-110C (01,

?. The Chief General Manager,
Telecommunications,
Door Schchar Bhavan, ‘
Hyderahad-560 001.

3. The Ares General Manager,

Telecommunications,
Visakhapatnam-1.

Counsel forthe applicants :

Counsel for the respondents
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D.Lakshma Reddy
N.Rdjaratnam
M.Satvanarayana
Y.V .Ramana
B.Ranga Rao
P.Harayana Rao
Ch.Chenchu
R.Appa Rao
T.Tata Rao
T.5uryanaraysna
V.Appa Rac
H.Jagannayakulu
: .+ Applicants.

of Communications,

.+ Respondents.

Mr.B.S.A.Satyanarayana

: Mr.V.Rajeswara Rao, Addl.CGsC.

: MEMBER (ADMN.,)

SHRT B.S.JAT TARAMESHWAR : MEMBER (JUDL.}
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GRAL ORDEﬁ (PER HON'BSLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

- -

CRDER

Heard Mr.B.S.A.Satyanarayane, learned counsel for the

applicants and Mr.V.Rajeswara Rac, learned counsel for the

2. There are 24 applicants in this OA. They were all
working as Cable Splicers. Subsequently they are redesignated ae

of Posts .
Phone Mechanic under the restructuringnunder the respondents

crganisation. Their prayerris same as prayé;:f;—OA.1307/é5,
which was @isposed of to-day.

D
3. The contention raised, same as the contention raised in
the OA.1307/95. Hence, it is not necessary fer us to go into the
merite of this case and we feel that the direction given .in that Qa
will hoid good in this Ca élso. Hence the €ollewing directions
are diveni-

(a) R-i may congider the feasibjlity of éromoting the
gpplicants as they hamt,put in 5 years of service as Cable Svlicers
in the scele of pay of m.1320-2040/1460-2300/-!4CfACMU”;Lf‘

(b) As they are already working as Fhone Mechanic for
the last S yeesrs, the possibility of giveéng them the higher scéle
with retrospective effect may alsc be considered and a suitbble reply

be,

\ .
% aiven to the applicants within a preriod of three months from the Sate

of receipt of a copy of this order.

4. With the abcve direction the OA jis disposed of., Wo costs
____ABvSTIAT PARAMESHWAR) (R. RANGARAJAN)
bclrgraMBER {JuDL.) MEMBER (!*.D:\lN: o)

I |
’,z////%;ted : The 11th_June,_ 1998, . jﬁde%J
. D
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